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and levy MAT as per amendment of section 115 JB of Income Tax
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Record of Proceedings

Learned proxy counsel for the petitioner requested for a week's time to file
complete information as per Record of Proceedings dated 21.1.2016.

2. In response to the Commission's query as to whether the petitioner would
withdraw the present petition and file an amended petition in view of the APTEL's
judgment dated 7.4.2016 in Appeal No. 98 of 2014 and batch matters, learned proxy
counsel submitted that facts in the present case and Appeal No. 98 of 2014 are

different.
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3. The Commission directed the petitioner to file the information sought vide ROP
dated 21.1.2016, on affidavit, latest by 17.6.2016 with advance copy to the respondents
and Prayas. The Commission directed that due date of filing the information should be
strictly complied with. No extension shall be granted on that account.

4. The petition shall be listed for hearing on 30.6.2016.

By order of the Commission
Sd/-

(T. Rout)
Chief (Law)
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